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29.4.195:

CCP 31/9:
OA 690/l^

Union of Irid'h

Pi~escnt : blu'i S, R, Dwivedi, courisel foi~ the
peti tioner.

Shi'i 11. K, Caiigwani,, counsel foi' tlie
respondents.

The counsel for tl'ie respondents gave to the

petitioner a cheque of RsJ,576/- w!io was present in the

court aioi'ig with his counsel , the receipt of which is

duly ackisowledged. This amount represents the EPF

amount includiriy the interest thereon. The

petvLioner's counsel subniits that this amount does not

dpijfc'dr to uo accurate and the petitioner is under the

liiiprcss ion that soifie of the credits made by hiiii appear

not to have been taketi credit to in the EPF account,

xr tnere are any oiinssions in that behalf, we make it

•"ledi uiicit Lii'j pvic icioner can bring the same -to the

i'^'tice oi the appropriate authorities and get the

necessai'y credit made in his account. As and when the

credits are jiiade the aiiiount due to t!ie petitioner with

interest will automatical 1y be pdid to iiiai. Ws record

Lnat position here. As at present there is nothino

more wliich surives for adjudication having regard to

uhe iiiaterial before us. So far as the payment of GPF

IS concerned, whatever amount is said to have been

found dse, lias been tendei-ed to the petitioner.

So far as the amount of Rs,188.30 which was

be paid to t!ie petitioner' on account of

ess ooduction of TSP items, aloiigwith interes
r-! L
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101 per :arinuni fi-oin ^lugust^ 1937^ the stand taken by
the i~e3pendents m the reply is that the said amount

has been paid vide P.O. No. 453480 dated 8.6.1969 and ,

C.0.7 No. $70556 dated 13.8 42989 and that the said

payment has been received by tfie petitioner in presence '
• V

01 AP0/ G.'! n s Oil' 14,9.1989. The counse1 foi" t lie
i

petitioner is right in pointing out that the directions
1

of-the Tribunal have been issued in the judgment dated

14.2.1992 in this behal f, Mence, the '
petit luner cannot call upon us under the Conteinpt of, i

Lourts Act to say that the said direction was issued 'In •''

the original proceedings. Undei' the Coiitempt of Courts ;
1

Act, we arc entitled to ensure compliance of the •
t

directions issued by the Tribunal. The rcsonndent^ car' ^

not be absol^d until they cotfiply with the directions
- 4 !of the Iribunal. As the respondents were bonafide :

under the impression that .they do not owe any atiiouiit to j
I I

the petitioner, by way of indulgence, we grant two

weeks' time to the respondeiits to pay the same amount

alongwitli interest. Including intei-est we quantify the ' i

sum at Rs,Piiip)/-- to be pa-id within two weeks from this i

ua10. -r the sa id amount 1s nct paid wi thin two wee!\s-, . 0

the petitioner will be entitled to be paid the said

amount with furtliei- interest at the rate of 18?; till

tfie oace oV payment. Tlie CCP is accordingly disposed
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Le! a copy of this order be provided ' to the

pcir L11;b foi'tliW'i Ih.
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